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FUS”
NAL AFFIDAVIT ON BEHALF OF DISTRICT MAGISTRATE —

LUCKNOW IN COMPLIANCE OF THE ORDER DATED 20.03.2026
PASSED BY THIS HON’BLE TRIBUNAL

The Respondent No. 5 herein states as under:

MOST RESPECTFULLY SHOWETH:

1, Vishak G, aged about 37 years, presently posted as District Magistrate —Lucknow,

do hercby solemnly affirm and state on oath as under :

\WMBRIS
A:- e
V.
Ada.

That 1 am the above-mentioned officer of answering Respondent No. 5and is
duly competent to file the present additional affidavit. That the Deponent is
well conversant with the facts and the circumstance of the instant case and is

competent to swear this additional affidavit.

That the Deponent has read and understood the contents of the present
additional affidavit. The averments made in the Original Application, which
are not specifically admitted hereunder, must be considered to have been

denied by the Deponent.

That the contents of the present additional affidavit have been drafted by my
counsel on my instructions and the contents of the same are true to my

knowledge and nothing material has been concealed there from.

That the Deponent in compliance of the order dated 20.02.2025 passed by
this Hon’ble Tribunal had initially filed an Affidavit on 01.04.2025
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cnumerating and depicting the spot inspection conducted by the team under

the Ieadership of Sub Divisional Magistrate, Sarojini Nagar. Lucknow.

That this Hon'ble Tribunal, after hearing the parties at length, was pleased to
reserve judgment in the present Original Application on 19.08.2025, with a

dircction that the same be pronounced on or before 15.09.2025.

That, however, on account of cerfain infrastructural constraints, the

) I‘ R }’ judgment/order could not be finalized within the stipulated period, and the

m:\ “hatter was conscquently adjourncd for pronouncement of judgment on or

W

ot B
LA

7

\b@forc 10.10.2025.
Q

/<
That the present Original Application was thercafter listed on 04.02.2026,

vhen this Hon’ble Tribunal, upon due consideration, observed that ccrtain
material aspects of the case had not been duly adverted to during the course
of arguments. Accordingly, this Hon'ble Tribunal was pleased to direct the
Registry to relist the present Original Application for further hearing on
09.02.2026.

That further this Hon'ble Tribunal vide its order dated 20.03.2026 had passed

following orders: -

“1.Learned counsels for respondents no. 6 and 8 have submitted that
responses have been filed by respondents no. 6 and §.

2. However, the same have not been placed on record by the Registry. The
Registry is directed to verify the factual position and place the responses on
record, as the case may be.

3. List on 21.04. 2026 for further hearing.

4. The Registry is directed to intimate the learned counsels for respondents
no. 1, 5 and 7 about the date of hearing fixed and to ask them to appear
before this Tribunal through counsel/duly authorized representative failing
which, appropriate costs may be imposed on them for causing unnecessary

adjournments in the case.”

That this additional affidavit is being filed in compliance with the directions
issued by this Hon’ble Tribunal vide order dated 20.03.2026, the factual

rcpon of which is being submitted as follows: -
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10. That the Onginal Application filed before this Hon'ble Tribunal primarily

b e

B 3

/A
“z or

gofsh “\w‘w'm\}é@ compliance with the Order dated 20.03.2026, passed by this Hon'ble

raiscs gricvances against the developer company, M/s Omaxc City, alleging
that within the township being developed ncar Shaheed Path in District
Lucknow, under the names “Aurangabad Khalsa” and “Ramania Estatc”,
lands recorded under the category of ponds (Talab), bearing Gata Nos. 1211,
1250, 1251. 1653, and 1681, have been illegally encroached upon. It has been
allcged that plots, parks, and roads have been constructed over the said land
parccls in an unauthorized manncr. A copy of the Khatauni is being annexed

as Annexure No. 1 to this Affidavit.

Tribunal and for the purposcs of survey and demarcation of the land recorded

as pond (Talab) situated in Village Aurangabad Khalsa, Tehsil Sarojininagar,

55;9\ ict Lucknow (which falls within the jurisdiction of Municipal

Corporation, Lucknow), a letter bearing No. 718/R.C./2026 dated 16.04.2026
was issucd by the Sub-Divisional Magistrate, Sarojininagar, Lucknow, to the
Property Officer, Municipal Corporation, Lucknow, fixing 17.04.2026 as the
date for joint inspection. A copy of the Letter dated 16.04.2026 is being

annexed as Annexure No. 2 to this Affidavit.

. That pursuant thercto, a joint team comprising officials of the Revenue

Department and the Municipal Corporation conducted a site inspection of the
concerned Gata numbers. The present status of restoration/rejuvenation of the

said land parcels (Gata-wise) as observed during the spot inspection is as

follows:
S. NO. GATA AREA | STATUS OF WORK | SPECIFICATIONS
NO.
1. 1211 0.0190 Empty Pond Demarcated as a
place for chatt puja
2. 1250 0.0760 | The work of | Water filled in Gata
3. 1251 0.0250 | excavating ponds | No. 1211, 1250,
4. 1653 | 0.0380 | remains pending | 1251, 1653 &1681
3. 1681 0.2020 however the Lucknow
Municipal Corporation
has alrcady completed
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1T T installation  of|
pillars and signboards
| on all sides as well as
the  construction  of

pathways along the

banks of the ponds

13.. That it is submitted that, with respect to the disputed Gata numbers (recorded
~as ponds), restoration and rejuvenation work has alrcady been undertaken by
the Municipal Corporation, Lucknow. The same includes cleaning of the

‘ .‘\_MTC{ lnqdnc% installation of boundary pillars, and construction of pathways

(can/hcn/fool paths). Photographs cvidencing the cleaning of the water
y O \BO_dICS. installation of boundary pillars, and construction of pathways
: MCn/fool paths)are being annexed as Annexure No. 3 to this Affidavit.

14. That the Deponent has acted with due diligence and in strict adherence to the
orders passed by this Hon'ble Tribunal, and has undertaken all necessary
measures to ensure full and timely compliance thereof, both in letter as well

as in spirit.

15. That in the aforesaid facts and circumstances, the present additional affidavit

is being filed for the kind consideration of this Hon’ble Tribunal, and it is

most respectfully prayed that the same be taken on record. h
DEPQ T
VERIFICATION
Verified at Lucknow on this 20 dayof 4 'Pr'l( .26, that the contents of the

above affidavit from paragraphs 1 to 12 are true and correct to the best of my
knowledge and belief. No part of it is false and nothing material has been concealed
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20.03.2026 aﬁmmﬁgﬁﬁﬂaﬁﬂmﬁﬁﬁmm:—

Learned counsels for respondents no. 6 and 8 have submitted that responses have been filed by

respondents no. 6 and 8.
However, the same have not been placed on record by the Registry. The Registry is directed to
verify the factual position and place the responses on record, as the case may be.

List on 21.04. 2026 for further hearing.
The Registry is directed to intimate the learned counsels for respondents no. 1, 5 and 7 about the

date of hearing fixed and to ask them to appear before this Tribunal through counsel/duly authorized
representative failing which, appropriate costs may be imposed on them for causing unnecessary

adjournments in the case.
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